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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD BENCH HYDERABAD,

0.A.NO.281 of 1995.

Between Dated: 20,10,1995%,

S.A.Hameed ses Applicant

And

1. The Sub Divisional Officer, Telecom, Markapur, Prakasam Distric
A.P, ‘

2. The Telecom District Manager, Kurnool, A.P.

3. The Divisional Enaineer, Telecom. Oncnlm. Dralkaeam Niasviase  a
4. The General Manager(P&A), Telecommunications Consultants India

Ltd., (Govt. of India Enterprise), Chiranjeevi Towers, 3rd floo
43, Nehru Palace, New Delhi, '

5. The Chief General Manager Telecom,Door Sanchar Bhavan,

Nampally
road, Abids, Hyd. :
ces Regpondents

Counsel for the Applicant ¢+ Sri. Krishna Devan

Counsel for the Respondents ¢t Sri. N.R.Devaraj, Sr. CGsC.

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Member

.
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0.A.281/95. | Dt. of Dscision : 20-10-95.
ORDER '

I Ag per Hon'ble Shri R.Rangarejan, Member {Admn,} | .

Heard Shri Krishﬁl_Dovan, learned éovnssl for
the applicant and Shri N.R.Devaraj, learnéd counsel for

the respord ents.

Ze The case of ths applicant as narrated by him
in this OA is as follous:-

The applicant yas appointed in the ysar 1984 as
a daily rated rmgular mazdoor in Markapur Sub-Division and
since then he was continuously working as such till April
1991 when he was sent te TCIL by Shri P.Konda Reddy, Junior
Engineer, Markapur. The applicant was relieved on 05-04-91
along with thres others and thus deputed to TCIL, Neu Qflhi
in connection with thes work related to Micro Vave Touer.
Projects. The applicent reported to R-4 on 10-D4-91 and
he yg8 dirscted by R-4 to proceed to Micre Towsr Projects
works of Mecca, Riyadh and Kuwait during the period 10-04-91%
to 26-03-92, UWhile working with TCIL Projacf; Kuwait, he
Pel) sick and he was repatriated to TCIL, India on 29-3-92
by.order No,KU/TCIL/PER/D64AA issued by the TCIL autharity

stétianad‘at Kuwait. On reeching India he took treatment

for his illness and romained on medical leave without pay
and sllowances which bas been 9anctinnéd by R~4., Re4 psliaved
the applicant on 04-8-93 with a dirsction to fapdrt for |
posting orders to R-5(The Chisf Genersl Manager, Telacom,
A.P. Circle, Hyderabad) vide latter No.TCIL/PER/78-90 PER
dated 03-0B-93, The applia#nt reported to the Assistant
Gensral Manager, Administration, Office of the ﬁ-s on 6-8-93.
ReS in his lettsr No.TA/STA=9-10/1I1 dt. 19-10-93 sqdressed
to R=4 sought ggrtaih inPormation regarding the details of .

the applicent in regard to placs from which he was deputsd.
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to TCIL and alse ths authority under which he uas
deputsd. S0 far no instructions has been issued by
R=5 in reqard to the applicant to join duty. The
applicant since 6~8~93 is‘undir the control of ReS

and ayaiting orders for joining auty.

3. In view of the position gs Stated by him and

- —= ==+~ .. nacaad hv R=5 to rs-sngage the applicent
in any of the sub~division in AP Circle, he haes filed

this OA for @ dirsction to the respondents to issue posting
orders immediately and also for a direction to the respon~
dents to great the period from 06-08-93 till the ygte of

Jeining as on duty.

4, No reply has been filed in this connaction.
Howsver, the 1esrned standing ceunsel for the respondents
submitted that stsnous sfforts have bdsn made to locate

the papers in regerd to his deputstion to TCIL end other

. : Tt s fim = s mada bn“lnnntl! the
files containing the above proved to ba futile so far. The

lsarned stending counsel fuitﬁﬁﬁzstgtgd that no papars so
far ie available in ragéfd to his deputation te TCIL and
@180 racords regarding hiﬁiengégemant as a casual labour

in Mgrkapur sub-division,

5. From letter of TCIL dt. 29-03-82 and 3=6-93
enclosed to this 0A, it leoks that the applicant could
have bessn deputed to TCIL. But there is no ruls produced
by the applicant to show that ruls exists to depute a
casual labour on deputation to gutonomeus body 1ike TCIL.
Housver, s there is soms svidence to shouw that he could

have besn gngaged in the Telecommunication Department of




Copy tos-

1. The Sab Divisional Officer, Telecom, Markapur, Prakasam

2. The TLlecom District Manager, Kurnoo, A.P.

3. The Divisional Engineer. Telecom, Ongole, Prakasam Dist, A

4. The General Manager(P&A), Telecommunications Consultants
India|Ltd., (Govt of India Enterprise), Chiranjeevi
Towers, 3rd floor, 43, Nehru Palace, New Delhi.

5. The Chief General Manager Telecom, Door Sanchar Bhavan,
Nampally road Abids, Hya&.

6. One coOpy to Sri, Krishna Devan.,advocate. CAT, Hyd.
7. One copy to Sri., N.,R.Devaraj, Sr. CGSC, CAT, Hyd.
8. One copy to Library, CAT, Hyd.-

9, One spare COpY. ' .
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A.P.Circls, o me relief though net Pully as gsked for
by him can be'granted to the applicanp1undqr the

present circumstances of the cgse.

i L)
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d recti@ns given:=-
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The applicant should be engagad as casual labour

L] -~

muzdaar in Markapur aub-diulsion of Ungale Division, if

I

thsra is uork and uithout retrenchment nr any of ths

- -~

casual labour alrsady in employment. If there is no
.work to re-engage him- in. pursuancs of the ebove dirsction

his name shall~be raegistered o5 the last cne in the re-en-
gagsment register below, ail those who have already been
ragistered for casual lsbour empleyment on- the date of

the judgement.
7. The DA is orderad accordingly. . No cosgs.,

Te Before parting with this cgse, I would like to
place on record the stencus efforta takesn by Mr.N.R.Dsvaraj,
lsarned standing counsel te get this issue selvad gmicably.
Theugh he could not get the releyant detaile in regard to
Uz

this casm, his sprerte to procure tises is laudable.

5’\(\_‘)-__——/%__
(R. Rengarajan)
Mambar Admn.) ]

Dated : The 20th October 1995,

Dictatsd in Opsn Court)
' /L{/tfnwrz’
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IN THE CENTRAL ADMINISTRATIVE. TRI RUNMAL
FYDERABMD BEYCH AT YYDFR: BAD,

o %4/mH
HON'BLE MR, 2B GCORTHNE, AﬁuINIC“ B-
: TIVE MEMRER.

L MEMTER.

;ﬂRﬁ“§7ﬁUD MENT '
DATED: ﬁlcﬁ717/ 1995,

%

LA R oA Lo A
o N
0.A.NO. 352?’/3{

T.A.NO. (W.p.NO.

ADMATTED AND INTERIM DIRECTIONS TSETEr,

ALLO”.D.‘

"DISPOSED OF WITH DIQ”CTI“J
DISHMIZSED.
YSSED AS WITHDRAWN.

DISMIN3ED FOR DEFAULT. .






